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JUDGM ENT ( Oral )
(delivere3 Ry"Hon''^bIe~Mr Justice S.K.Dhaon)

The petitioner alleges that he was employed

aS a Casual Labouer by the respondents from December,

1985 to February, 1988, though he worked intermittently

during this period. The principal prayer is that the

respondents may be directed to regularise the services

of the petitioner in accordance with the Scheme, which

has already been prepared.

Apart from the fact whether the petitioner

is entitled to get benefit of the Scheme, the

application appears to be barred by time. Admittedly,

the petitioner worked upto February, 1988 and has

approached this Tribunal now for the first time.

The learned counsel for the petitioner

has urged that we should make some observations

that the petitioner may be given seme benefit of

the Past service rendered by him. The petitioner's

case shall be considered an merits and in accordance
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with law, if and when fresh engagements are made.

4 With these observations, the application is

dismissed.

There shall be no order as to costs.
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